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F[WORKERS’ PARTICIPATION IN PuUBLIC
UNDERTAKINGS
*138. SHRI JAGDISH PRASAD

MATHUR :
SHRI D. K. PATEL :
SHRI LAL K. ADVANI :
SHRI N. K, SHEJWALKAR :
SHRI RATTAN LAL JAIN :
SHRI MAN SINGH VARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the percentage of public under-
takings and commercial departments
wherein the workers have so far been
allowed to participate in their manage-
ment; and

(b) by when the workers’ participa-
tion would be allowed in all the under-
takings 7]
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t[THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Government have
decided to introduce a scheme for the
appointment of workers’ representatives
on the Board of Management of a few
public sector undertakings excluding
commercial updertakngs on trial basis.
In the first instance it has decided to
implement the schemes in the Hindu-
stan Antibiotics Ltd., Pimpri.

(b) As the scheme is being introduced
on a trial basis, the question of fixing
any limit by which all the public sector
undertakings will be brouglt under ope-
ration of the scheme is premature.]
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*139. SHRI LAL K. ADVANI:
SHRI MAN SINGH VARMA:
SHRI N. K. SHEJWALKAR :

SHRI JAGDISH PRASAD
MATHUR :

SHRI D. K. PATEL :
SHRI RATAN LAL JAIN :

Will the Minuister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the details of the bonus formula
laid down by Government;

(b) the names of the public under-
takings and departments where it has
not so far been introduced; and

(o) the steps that are being taken
to get it strictly implemented by both
the public and private sectors ?]

=8 AT qaata @0 (5 WMo Ko
gifest®e) : (%) ¥ (7) Tgeea: 97 §
9a azd w1 e fadw frar am
A Faw wwmaw afafraw, 1965
* AT 72 gaaw N F afafoa
1 shge  a FFT 43 wlama as
Fiftza afuwi # siqrad & fog fagew,
1971 ¥ Fw§ § FATAT 74T AT T
wear Afufqon & agfas goew fau
S qh ISAIT FATA O\TE W R
T I FI F o Jare waragr a1
zad qifafos aa afl ¢, g f6T 0
@Il 17 fas 94t g gqat F afa-
Bl F R AN FW A A N 0E
g

+[THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (c) Apparentily
the question refers to the ad hoc for-
mula evolved at Bombay in September,
1971, for payment of graded advances
ranging from 1% to 41/3% over the
minimum bonus due under the Payment

+[ ] English translation.
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of Bonus Act, 1965. The formula was
evolved to meet the demand for a hig-
her minimum bonus pending suitable
amendments to the Act. It has no sta-
tutory force, but establishments in both
the public and private sector have been
advised to implement it.]

OWNERSHIP OF LAND IN DANDAKARANYA

%140. SARDAR AMJAD ALI : Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that majority
of the refugees Settled under Dandaka-
ranya Project have not yet been gran-
ted ownership of land; and

(b) if so, the reasons therefor ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
R. K. KHADILKAR) : (a) Yes, Sir.

(b) The ftenancy rights (Pattas) are
to be conferred by the State Govern-
ments of Orissa and Madhya Pradesh.
The procedure followed in preparation
of Patta applications has been that the
Dandakaranya Project staff prepare the
maps and the individual-allotment re-
gisters and make them over to the State
Revenue staff who prepare Pattas on the
basis of such maps and records. The
Dandakaranya Project Adiministration
had taken action for filing of Patta ap-
plications of the settlers with the State
Reverfue staff but the finalisation of
Pattas has been held up for the follo-
wing reasons :—

() The level terracing and field
bunding scheme, taken up to impro-
ve the soil, involved surrender of one
acre of land by the beneficiary fa-
milies and in consequence the agri-
cultural holdings of the families un-
derwent change.

(i) Some readjustment of holdings
had to be effected in areas which
came under the command of medium
and minor irrigation schems taken
up by the Project. The holdings of



